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Land Reforms -------
2111. SHRI SATYAGOPAL MIS-

RA: Will tbe PRIME MINIStER. 
'O!pleased to state: 

(a) whether Government propose to 
take steps for the radical Land Re-
forms; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE lN 
THE MI!'IIIS!RY OF RURAL DE-
VeLOPMENT (SHRI G. VENKAT 
SW AMY): (a) and ~b) Land being a 
State subject, the responsibility _of 
imp1ementat1on of land reforms hes 
w1tn the State Governments. Vari-
ous proposals tor changes in agra-
rian laws for effective implementaU:>n 
of land reforms were h.owever dis-
cussed in the Conference ot Chief 
Ministers held in J.me, 1990. Tile 
consensus in this Conference was not 
to undertake further clanges in dgla-
rian laws but to implement existing 
laws better. 

The then Prime Minister in his in-
auoural address to the National De-
veiopment Council laid a great deaJ of 
stress on implementation of land re-
forms as a precondition to great.!r 
a!!:ricultural productivity. He foliow-
ed it up with a letter to Chief Min:s-
ters of States/UTs urging the nefld 
for unearthing of benami transactions 
in !and, delivering physical possession 
of land to allottees and removing any 
hindrance to occupation of such !and 
and setting up land Tribunals to deal 
with matters relating to land and its 
distribution to the poor. 

The Go\'emment have already 
p!aced 222 land laws in the IXtb 

(a) whether there has been a steep 
rise in the price of J.ife saving drug-~ 
in the country during the last two 
years; 

(b) if so, whether due to this rise 
in the price of drugs meant for T .B. 
patients the poor people are unable 
to afford the expenditure for the treat-
ment of this disease; and 

(c) if so, the remedial steps the 
Government propose to take to pro-
vide relief to the poor by reducing 
the price of life saving drugs? 

THE MINISTER OF STATE JN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHlN· 
T A MOHAN):): (a) to (c) In a st· 
tuation of rising prices some price 
increases are inevitable. However. 
the prices of scheduled formula~ions 
like the ones required for T.B. pat1ents 
are fixed keeping in view t~e provi-
sions contained in Drugs (Prtces Con-
trol} Orders, 1987. 

AUocation of funds UDder 
Roqar Yojan! 

Ja..,.._. 
----·--·-

21 13. S_HRI BALB.AL PASSI: 
Wil! thelflm.fE: MINISTER 6c 
pleased to state: 

(a) whether any special allocation 
of funds under the Jawahar Rozgar 
Y ojana has been made to hill districts 
keeping in view their backwardness 
and geophysical conditions; 

(b) if so, the funds allocated to the 
hill districts of Uttar Pradesh and the 
number of man-days generated d1.1ring , 
1990-91 district-wise; and 

Sched'J.l~ ~ the Constitution to re- (c) how do the funds allocated to 
duce htJgatJon. , _ . ~ .......r:w hiU districts differ from the other dis-

r~l l M. Q...).LC/-" ·- tri<:ts of Uttar Pradesh? 
[Translatio':J---r.r 1 ' 

~Price of Ule Saving Drap THE MINISTER OF STATE IN 
2112. SHRI RAM NARAIN BEE· 
~ Will the PltiME' MINIS I bK 
De pleased to state: 

THE MINISTRY OF RURAL DE· 
VELOPMENT (SHRI 0. VENICAT 
SW AMY): (a) Yes. Sir. 


